
HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: /53 /RG/LP Dated: iO.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Syma Akhtar 
DIO Mubarak Hussain 
RIO V.P.O Garnai, Tehsil & District Udhampur 

vide notification No.  /1 f 2-  dated  (ô I 2OO  for a period of one year has 

been extended till 31.12.2023 after condonation of delay and subject to the 

verification of hts/her Certificates/LL.B Degrees from the concerned University 

and verification of bs/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

c). 0 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No:39 I7.t!J RGILP Dated:  1O.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Syma Akhfar, Advocate 

for information and necessary action. 

Registriir (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: 1JSS °t32ft)3/RG/LP  Dated: )-.1O 2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shaista Au 
D/O Au Mohammad Shah 
RIO Chrar-I-Sharief, Waza Bagh, District Budgam 

vide notification No. )— dated  1 - I o -/?  for a period of one year has 

been extended till 31.12.2023 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 
çz,Rcgistrar (Adm.) 

No:3t  76- '?3-  RGILP Dated: ).1O.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shaista AL, Advocate 

.....for information and necessary action. 

egistrar (Adm.) 
Iv- 



HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: 7 7-S6 oj  2.oJ IRGILP Dated:.1O.2O22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Pardeep Kumar 
S/O Kans Raj 
RIO Ward No.8, Ma4id Mohalla, District Kathua-184101 

vide notification No. dated (7- 6- LOi'  for a period of one year has 

been extended till 31.12.2023 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order \ 

(Mohammad Yasin l3cigh) 
Registjr (Adm.) 

No:Q'91/-6OJ  RG/LP Dated:  L..1O.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Pardeep T(nmar, Advocate 

for information and necessary action 

-\o 
Registrar (Adm.) 

I 



HIGH COURT OF .JAMMU & KASHMIR ANI) LAI)AKH AT SRINAGAR 
(Exercising P°' 1  ol'Bar Council un(ler Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  7S7 t2ô2-2-IRGILP  Dated: 1O.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Chanderkant Khajuria 
S/O Yash Pal Khajuria 
RiO W.No.16 Shiva Nagar, District Kathua 

vide notification No. dated ) -l-  for a period of one year has 

been extended till 31.12.2023 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

r1 \

ç\O 'T 

(Mohammad Yasin Beigh) 
°\Zgistrar (Adm.) 

No:312 O 9  RG/LP Dated: 91O.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping ocord of the same. 
7. Mr. Chand rP it Khajnria, Advocate 

for infc'mation and necessary action. 

a
1
Rgistr Adm. 



HIGH COURT OF .JAMMU & KASFIMIR AND LADAKH AT SRINAGAR 
(Exercising powers of' Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: /S uJ2,,1a,/RG/Lp  Dated:)1Q.2Q22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Vijayandra Slathia 
S/O Anminder Slathia 
R/O W.No.13, Shastri Nagar, District Kathua 

vide notification No.  6U  dated -t2-&--D for a period of one year has 

been extended tiM 31.12.2023 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal 1 extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolutelfinal enrollment as an  
Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 
Rcgistrar (Adm.) 

No: 3E iO 1 -  RG/LP Dated: 7_-tSL1O.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Goverrment Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, D1; ct Bar Association, Kathua. 

5. CPC e-CoLlr, Hah Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keapH cord of the same. 

7. iVir. \'iaya fl''thia, Advocate 
fn' nt. 'ation and necessary action 

. 
( '— 
Registrar (Adm.) 



HIGH COU1fl OF .JAMMtJ & KASHMIR ANI) LAI)AKH AT SRINAGAR 
(Exercising powers ol Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: / . teJ)JRG/LP Dated: )..1 0.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rahul Sharnia 
S/O Gwash Lal Sharnia 
R'O Bhatta Palmar, District Kishtw'ar 
A/P Ward No.59, JK Colony, Paloura, Jainmu 

vide notification No.  5C dated  (- -)-o)-I  for a period of one year has 

been extended till 31.12.2023 after condonation of delay and subject to the 

verification of his/her Cortificales,'LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / 'ension of provisional licence/enrollment must be 
souqht before the  dato  of expiry unless the absolute/final enrollment as an  
Advocate is ordered tiere before.  

By Order 

. 

(Mohammad Yasin Beigh) 
,Rcgistrar (Adm.) 

No.39/'9 PG/LP Dated:)J.1O. 2O22  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kishtwar. 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Goverrment Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, List Bar Association, Kishtwar. 

5. CPC e-Courts, Hihh Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Lihrarian, High Court Wing Jammu/Srinagar for information 

and also keopHn record of the same. 

7. Mr. Rahul . Advccte 
fr nh 'eation and necessary action 

 

9istrar Adm.) 

   



HIGH COUIfl OF JAMMU & KASHMII ANI) LAI)AKH AT SRINAGAR (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

I 

 

 

NOTIFICATION  

No: IWo Z./RG/LP Dated:JjQ 2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mubashjr Masood 
SIO Mohammad Yousuf 
R/O Namblabal, Pampore, Kashmir, District Puiwama 

vide notification No.  (ô-1' I  dated 09- (- 22L  for a period of one year has 

been extended tiM 31.12.2023 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renevil / extension ol provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 
Registrr (Adm.) 

No: 3)- 3 -RG/LP  Dated: L&1O.2022 

Copy forwarded to the: - 

1. Principal District end Sessions Judge, Pulwama. 

2. Secretary, Bar Council of India, New Delhi. 

3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 

4. President, Listiet Bar Association, Pulwama. 

5. CPC e-Cc'i Hgh Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 

6. 
Incharge Chief Lrari8fl, High Court Wing Jammu/Srinagar for information 

and also keepiflc cord of the same. 

7. Mr. MtibaThi mood, Advocate 
fnr nmiation and necessary action. 

____-.i 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercisiii 1)0CrS of Bar council tinder Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:// ° .n.JRG/LP  Dated:4.QW.2Q22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sihrul Islam 
DIO Gh Mohmad Banday 
R/O Aripanthan, Tehsil Beerwab, District Budgam 

vide notification No. t8 dated E - )- /  for a period of one year has 

been extended till 31.12.2023 after condonation of delay and subject to the 

verification of his/her Certificates!LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renevn' / extension of provisional licence/enrollment must be 
souqht before the date of expir unless the absolute/final enrollment as an  
Advocate is ordered there beiore.  

By Order 
0 

('Iohammad Yasin Beigh) 

iRcgistrar (Adm.) 

No:3(93L/.. LI /..RG/LP  Dated: i1O2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 

2. Secretary, Bar Council of India, New Delhi. 

3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 

4. President, Dish ct Bar Association, Budgam. 

5. CPC e-Courts, Hh Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 

6. 
Incharge Chief Librarian, High Court Wing Jarnrnu/Srinagar for information 

and also Hg rncord of the same. 

7. Ms. Sihr :' ii, Advocate 
for nfnrmatiOfl and necessary action. 

gistra r  Adm.) 



HIGH COURT OF JAMM U & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:f' -62 'Jo)2JRG/LP  Dated:O10.2Q22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Earika Chib 
D/O Varindei Singh 

R/O H.No.240, Raiptir Satwari, behind Gurdwara, Jammu Cantt., Tehsil 
Jammu South, DisL i'cL Jainniu 

vide notification No. S dated O— 6 for a period of one year has 

been extended till 31.12.2023 after condonatio of delay and subject to the 

verification of his'c CcrtificOs/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolutelfinal enrollment as an  
Advocate is ordered tnere before.  

By Order 
'C, 

(ohammad Yasin Beigh) 
I1zRegistrar (Adm.) 

No3Stf42 If 9.rGiLp  Dated:1O.2O22 

Copy forwarded to Y'n: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 

4. President, J$K h Court Bar Association, Jammu. 

5. CPC eCor. Court of J&K and Ladakh, Srinagar for uploading on 

the official 'yebe. 

6. Incharge Chief Thrnrian, High CoUrt Wing Jammu/Srinagar for information 

and also kop cord of the same. 

7. Ms. Advnnate 
aatI1n and necessary action. 

'-7 
Registrar 



HIGH COURT OF JAMMU & KASHMIR ANI) LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:/ 64' /2 v./RG/LP Dated: 21O.2O22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Asmat Riyaz 
D/O Riyaz Ahrnad Bhat 
RIO Malyar Pora, Iqbal Colony, Baramulla 
A/P Diyarwani, Batamaloo (Near Flope Medicate) Kashi MohaHa Batmallo 
(H.No.1512), Srinagar 

vide notification No. © 9 dated 2-TL- for a period of one year has 

been extended till 31.12.2023 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolutelfinal enrollment as an  
Advocate is ordered there before.  

By Order 

\ - 

(iXiohammad Yasin Beigh) 

I,-'Registrar (Adm.) 

No:~1 RGILP Dated: 2.1O.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing JammulSrinagar for information 

and also keeping record of the same. 

7. Ms. Amat Riy, Advocate 
for information and necessary action. 

Registrar (Adm. 



cAI' 
" 

\ - 

(Mohammad Yasin Beigh) 

f,Rcgistrar (Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:/7(f (72ô)_)...IRGILP  Dated:,41O.2O22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Adil Bashir 13hat 
SIO Bashir Ahmcd 
RIO Village Southa, Kellar Tehsil Bhalla, District Doda 

vide notification No. dated  -- - ---1  for a period of one year has 

been extended till 31.12.2023 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The rc-roval I exteiision f provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

No: 6' RGILP Dated: .—&'.1O.2O22 

Copy forwarded to tho: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Governi 'ont Gaz'tte. 
4. PresidelL, [istH Bar Association, Doda. 

5. CPC e-fl' r, Co of J&K and Ladakh, Srinagar for uploading on 

the official website. 

6. Inchargo Chief Lihrarian, High Court Wing Jammu/Srinagar for information 

and al ' opi' cord of the same. 

7. Mr. H ! 'iat, Advncne 
In -  in fl.atifl fl' noeSsary action. 

\ —--- 
gistrui(dm.)' 

V 



O:—ç  \c) - 

(Mohammad Yasin Beigh) 

c)-,Registrar (Adm.) 

HIGH COURT OF JAMMU & KASITMIR ANI) LAI)AKH AT SRINAGAR 
(Exercisiii powers of Rar Council under Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIHCATION  

No:/ -(6 oJRGILP Dated:jO.2O22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Komal Ctioiidhary 
DIO Romesh Singh 
R/O Viii. Khanptir, Tehsil Ranigarh, District Samba 
A/P Preet Colony, iatiigarIi ioad, \iaypur, Samba 

vide notification 'tn.  dated O 6--c-/  for a period of one year has 

been extended [iii 31.12.2023 after condonation of delay and subject to the 

verification of 'i:: flrtificstss/LL.y Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The rc  a' ii / extension of provisional licence/enrollment must be 
souqht before he rt0 of exoiry nness the absolute/final enrollment as an  
Advocate is otucred Uere before.  

By Ordr 

No:3i/_ j.,  RG/LP Dated: -t.1O.2O22 

Copy forwarcna a - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Managc'. Government Press, Srinagar for publication in the next issue of 

Govern out Gazotte. 
4. Presidu Bar Association, Samba. 

5. CPC e- nh Court of J&K and Ladakh, Srinagar for uploading on 

the officH H. 

6. lncharç CHef LHarian, Hiqh Court Wing Jammu/Srinagar for information 

and alsn acord of the same. 

7. Ms. ! 'r''. Advnute 
in matinn ann ncessary action. 

Registrar (Adm.) 



HIGH CO(J1fl' O! JAMMLJ & KASIIMIR ANI) LADAKH AT SRINAGAR 
(Fxcrci.siiig powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: /-~ O(2.JRGILP Dated:)O.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. An kit Shu rnia 
S/O Ramesh chander 
RIO Jansal, Tehsil Majalta, District Udhampur 

vide notification No.  dated - for a period of one year has 

been extendo t! 31.12.2023 after condonation of delay and subject to the 

verification of s'her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the ClD. 

The r: oxtension provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is oLl,ed there before.  

By Order 

. 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No:32.w( RGILP Dated:)  .10.2022 

Copy forwar r - 

1 Princip Distict and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Managn, Government Press, Srinagar for publication in the next issue of 

Govern :ette. 
4. Preskic. .:. t Bar Association, Udhampur. 
5. CPC . igh Ceurt n1  JK and Ladakh, Srinagar for uploading on 

the officH nebsite. 
6. lncharci CHn 'brarian, Hinh Court Wing Jammu/Srinagar for information 

and aL ' record of the same. 

7. Mt. : ia, Advecate 
inc noessary action. 

Registrar (Adm. 



HIGH COtJRT OF JAMMtJ & KASILMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:/6 '2ij)/RG/LP  Dated:)1O.2Q22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Asgar Au 
S/O Moha nii (1 ja fie r Yatoo 
RIO Sultan pora, Tehsil Pattan, District Baramufla 

vide notification No. 'R- dated O -)-o)f  for a period of one year has 

been extendc till 31.12.2023 after condonation of delay and subject to the 

verification of s/her Certificotes/LL. A Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The r.  awl / extension cf  provisional licence/enrollment must be 
souqht befor the date of expiry unless the absolute/final enrollment as an  
Advocate is o cored there beore.  

By Order 

No: ' Ow9RGILP  

).
o -''- 

(1ohammad Yasin Beigh) 

7/Rcgistrar (Adm.) 

Dated: )_J,1O.2O22 

Copy forwar. J to ho: - 

1. Principc District and Sessions Judge, Baramulla. 
2. Secretaiy, Bar Council of India, New Delhi. 
3. Managn, Government Press, Srinagar for publication in the next issue of 

Govensnt Gazette. 
4. Presid. ct Bar Association, Baramulla. 
5. CPC us. 'gh Cos cf J9 K and Ladakh, Srinagar for uploading on 

the Offi :'cbste. 
6. lncharn Chief Lhrarian, Hiqh Court Wing Jammu/Srinagar for information 

and alc 'ocord of the same. 

7. Mr. . dvocate 
 H' rnatin" 1pd n'nessary action. 

Adm.)c' ra r 



HIGh CO(J1' OF JAMMU & KAS1IMIR AN1) LADAKH AT SRINAGAR 
(I1:x('r(•isir1 powers of Bar Cotinci tinder Section 58 of the Advocates Act, 1961) 

*** 

I EXTENSION 

LL 
OF PROVISIONAL ENROLLMENT 

NOTIFCATION  

No: /69O(2uJRG'LP  Dated:)..9.1O.2O22  

Provisional admission granted under Advocates Act, 1 961 in favour of 

iVIr. Tasadtw ussain 13hat 
SIO Ab. 1<Ia n i 1 hat 
R/O Chountipora Mawer, Rhaf Mohalla, Tehsil Qalamabad, Town 
hlandwara, U ;. iIj- A pva a 

vide notificatH   dated Do.- ----1 for a period of one year has 

been extended till 31.12.2023 after condonation of delay and subject to the 

verification of Certific:tes/LL.[3 Degrees from the concerned University 

and verificatio' of his/her character and antecedents from the OlD. 

The rn mal / extension  nf  provisional licence/enrollment must be 
souqht befori rf? of exniry w"ess the absolute/final enrollment as an  
Advocate is onied there before.  

ByOrJr 

(Mohammad Yasin Beigh) 
,Registrar (Adm.) 

No: / '99ar.RG/LP Dated:Q.1O.2O22 

Copy forwarc H o t: - 

1. Principa Liis1rio and Sessions Judge, Kupwara. 
2. Secretn", 'ar Council of India, New Delhi. 
3. Mana , Government Press. rinagar for publication in the next issue of 

Goveriirie 1t Gnzotte. 
4. Preside t, 3tr Bar As;ociaton, Kupwara. 
5. CPC e-1 H 'jh Cmrt of J&K and Ladakh, Srinagar for uploading on 

the offH 
6. lncharn ( iief Lhrarian, Hiqh Court Wing Jammu/Srinagar for information 

and aIs k or ncord of the same. 

7. Mr. i : I n B! 1 Hvocate 
 - ir nat*'n and n cessary action. 

egistrar (Adm.) 
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